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CP No.181/ALD/2017

Sh. Anil Kumar Singh, Advocate for the petitioner company. The present
company petition is filed under Section 14(1) of the Companies Act of 2013 to seek
approval of this Court on proposed amendment in its Article of Association for
conversion of the petitioner company from public limited into a private limited. Such
amendment needs to be carried as per Special Resolution dated 19.06.2017 passed

by the EOGM of the company.

A copy of this petition further be provided to the Central Govt. Standing
Counsel representing the ROC, Kanpur. The case is now fixed for the

report/comments of Central Govt. through office of the ROC.

The matter to be listed on 9" January, 2018.

Dated:05.12.2017 H.P. Cnaturvedi, Member (Judicial)
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